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Parliamentary Affairs. He does not come into manch" Programme a Member of
the picture at all..(Intcr-ruptions)... parliament, the Delhi Police said that the Prime

Minister was passing that way. So, I could not
SHRI PRAMOD MAHAJAN (Maha- Pass through my own house on Pandara Road.
rashtra) : It is a matter concerning the Delhi

i SHRI KAMAL MORARKA.. This was al| started
Police...(Interruptions)...

by you people that the Prima Minister is passing
SHRI SYED SIBTEY RAZI (Uttar and all that. (Interruptions) .

Pradesh); Madam Deputy Chairman, it is

concerning the Delhi Police... (In-

terruptions)...

SHRI KAMAL MORARKA:‘ Ma}dam, itis Alleged censoring of Doordarshan's 'Khula
absolutely no question of the decision of the y 1., v
Chairman. Please refer it to the Privileges

Committee... (nterruptions)... SHRI N. K. P. SALVE (Maharashtra): Will you
sy W AW aey (W H’&HI‘) t ‘stop that? Let it be stopped once and for all.
azedt F pEEtaT §.§ % gl The question of the privilege of a Member is

: sacrosanct.. It is prima 'faeie a grave breach of
F ‘Eift‘IEBTﬂ' Fl & gaﬂ % ' ( ELL ') privilege of a Member. He has the right, but

would like to draw your attention to what

=it &oe feasd ool ¢ ﬂﬂ qifsarse constitutes a very grave contempt of the House
TI EFHH =y Ct:fﬂ' B & 7T O% unless the Minister explains the matter.
TgT g P ools ggra T HF ﬁ,—.l ]E Yesterday, unfortunately, when [ was not there,
¥ @’ W oTRTar Y Tq aud with regard to 'Khula manch' the Minister of
. Information and Broadcasting inter alia said with
7 i e’ W A faae qw

_ . * reference to deletion of certain parts of the inter-
¥ g3r @ S ATF AT qE 1= view of the Minister on the television that it

% wlefm@ & geewlw fFur ad was editing and not censoring. This is what he
AT TATFT faft ag 3l sl has said. Madam, I want to state categorically
f‘q,. 2 Eﬂf BT f Tulyw & AT that he has said that ther'e is no gensoring of thﬁ:
%, wTas ¥ wSe ¥R T8 Al p;(iﬁramme— very t;:r;mal wo(riqtlpg, podcensornllg
-~ s = of the programme, but some editing is done
f‘aﬁ wAA % Eﬁ? AR At do notrimc})gw what forensic backgground he has
qgd Elifﬂ'ﬂ g gl BITHY __@Gﬂ‘ but I understand that he was an administrative
ﬂ'@" g7 aar fat s qF¥U  officer in the Government. Do yo, know the
F¥ 7 AW fiﬁﬂ FWAR TR [IA distinction between, editing and  censoring? If
& neEe 7 1y ¥ faX faag gt he Weé§ to knox:iv the di.stinctiolnhbetwee:il tllljes.e
ST e . two editing and censoring, ave no doubt in
;!;f 5 ) lga:f% f;f;i}T ( gl )q; '.;35 % my mind that he would never have said of
< ) N editing in contradiction to censoring. You
fiad  ®T qﬂ. HFal qar a I 2] ought to know the authority to suppress and
fex  zaw q=n Y A WMT F 1o delete is the heart of the right of censor.
Fx A ATaeq fwal 1@ f& @ You do not admit that yo, have  deleted
A fawit Efﬂ'ﬂ #T T #T mTgdr anything. You do not admit that you have
ggz & fa®  Hag w5y qQFar ;T%‘Tp suppressed anything. Al that you are trying to

Programme

q say is that it is simplicitor and confine to
FAHAT H'ET cen (m!‘&l"l) selection\ and rearrangement. Is it confined
SHRIMATI  JAYANTHI NATA- to selection and rearrangement? I

RAJAN (Tamil Nadu); Madam, 1 was
prevented. I was taking out my car. I had to go
to the Airport to see my child. I was not
allowed. When I made enquiry and told them
that I was
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[Shri N.K.P. Salve]

will just take one minute because it is a
matter of contempt of the House. I want to
refer to the meaning of editing in this
Chambers dictionary. He should either say
that he does not know the distinction between
editing and censoring or admit that he was in
error in this. But there is one more grievous
error he has committed. He has said, so far as
railways were concerned, he allowed all the
questions. Categorically this is what he says
that so far as the railways were concerned not
a single word relating to railways has been
removed. There is an article in Times of India
which says inter alia:

"Sources pointed out that though
Upendra told both the Houses of Parlia-
ment today that everything pertaining to
railways has been kept in the programme,
two questions, in fact, had been removed
relating to railways."

THE MINISTER OF INFORMATION
AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Vital questions.

SHRI N. K. P. SALVE; It is not enough to
say 'vital question'. You should have come
prepared. See the casual manner in which the
Ministers are making statements in both the
Houses. I want to submit that unless he
explains properly, unless he apologises...
(Interruptions) .. .

THE DEPUTY CHAIRMAN. Please do
not interrupt.

SHRI N K. P. SALVE: Unless he fenders
his unqualified apology to the House, I am
afraid I will be compelled to move a, privilege
motion. I do not want to drive him to that. He
is ., good man otherwise. I do not want to
drive him to such desperation, but he ought to
have known the distinction between editing
and censoring. I am reading the Twentieth
Century Chambers Dictionary.

SHRT SURESH KALMAD)j (Maharashtra)
Don't censor him now ,., (In” terruptions)
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SHRI MOHAMMED
MEEM AFZAL (Uttar

AFZAL ALIAS
Pradesh); Mr.

Ahluwalia, how do you  behave?
... (Interruptions)...

SHRI S. S. AHLUWALIA (Bihar):
Don't try to object to m, speaking.
(Interruptions). ,

SHRI N. K. P. SALVE; Madam, the word
"censor" inter alia means an official who
examines books, papers, telegrams, letters, films
with powers to delete material. The authority to
delete is the heart of the censorship right. You
have deleted, not re-arranged. Rearranging is the
heart of editing. "Editing" from thfe very
dictionary means fo prepare for publication,
boadcasting, to make up the final version of a
motion picture by selecting and rearrangement of
the material photographed. Rearrangement is the
heart of editing. So it is in the Concise Oxford
Dictionary.

I think he will accept this. Therefore,
the questions that I want to raise are that
he must admit, by saying that he has
merely edited and not censored, he has
misled the House, may be due to his
ignorance of the language or ignorance
Of the distinction between the two con
cepts.

But, Madam, what is more important? What does
he mean by saying, as he has started on the floor
of the House, that this was meant only for the
purpose that the Minister could answer only
something related to his Ministry and no more
and no less? He said that certain parameters and
guidelines were prescribed. . If this be true,
Madam, how is it that on 11th August two
presenters and the officials OF the DD and the
HTC, Hindustan Television Co.. who allowed _
all these questions. were unaware of parameters
and guidelines? Did -you lay down the
guidelines after the damage, has been done? Or
did you lay it down in advance? If they have
been laid down in advance, are you taking any
action against the officials who allowed a
palpable breach of your guidelines?
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SHRI SUBRAMANIAN SWAMY: (Uttar
Pradesh): What about the Minister who is
answerable?

SHRI N. K. P. SALVE: He hasto]
answer, Madam, the question in the
House.

SHRI SUBRAMANIAN SWAMY:
Why against the officials? This Minis. ter
who is shameless, puts up with this
censorship. He should resign and go.

SHRI SURESH KALMADI: That
, particular portion must be telecast next
time.

SHRI N, K. P. SALVE; That is what I am
going to ask him. The question is: is it not
censoring a Minister to tell him that lie has to
answer such queries? It is the Minister who
should have clamped discipline on himself and
said, "Well ask that of the other Minister. Ask
this question on the Mandal Commission of
Mr. Ram Vilas Paswan or the Prima Mil'iister
or somebody else." But if he chooses to answer
certain questions and gives his views on the
matter, is it not censoring simpliciter to
prevent that part of the programme coming
before the view of the nation as a wluole?
Therefore, I want to submit, number one, if he
were to think that editing takes in censoring
then, let him say that it was censoring jrand not
editing simpliciter. Otherwise, 'editing will
take in selection and rearrangement which he
has not done and thereby misled the House by
saying that is was not censoring, number one.

"Number two, he says that the parameters and
guidelines were laid down. When wen; they
laid down? Were they laid down only after
the telecast was
. completed, after the damage was done It
appears that retrospectively he is laying down
the guidelines and para-metres. If he has laid
down these guidelines, to whom did he lay
them down, to the people who were connect-
ted with the programme or to the people who
were unconnected with the programme?

Finally, Madam, does he stand by his
answer he has given here to the House? Even
if iit is inadvertent, he will have
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to apologise to the House when he says that
not a single word relating to the railways, has
been removed. Now he says that he has to
find it out. Prima facie, as it is, as a
gentleman, he must apologise for he made the
statement without seeing the whole thing
firsts Otherewise, you should be in a position
to say that you stand by it. Either you stand by
what you have said or, if you say that you will
have to check up, I am afraid, you will have to
tender an apology. Otherwise—you are a
+fairly innocent fellow—we will be compelled
to move a privilege motion.

SHRI PRAMOD MAHAIAN (Maha-
rashtra); Will the Minister assure us that
hearafter the Khula Manch will be telecast
live? There is no question of editing
censoring. It will be completely live. It will
be question-answer session.

{Interruptions)

SHRI N.K.P. SALVE; 1 support
Mr. Pramod Mahajan totally. If it has
to be truly Khula Manch, an open
forum, let there be no element of
editing. (Interruptions) Madam, if they are
a victim of inner contradictions let the
nation know it. You have pleaded for an
open Government. What is wrong in it?
With that Mr. Ram Jethmalani opened the
debate yesterday, inter alia. Mr. Sinha and
Mr. Morarka said that it was not the
view of the party at all. If you are a party
divided among yourselves, let the nation
know it.

THE DEPUTY CHAIRMAN: I have
special mentions, Mr. Salve. (Interruptions)

SHRI SURESH KALMADI: Let him
apologise, Madam. Give him a chance to
apologise. Madam, he wants to apologise,

SHRI N. K. P. SALVE: I want to assure
Mr. Morarka that not one instance will be
found when a single Minister, after a Cabinet
decision has been taken, notwithstanding
whatever differences there may have been,
has ever spoken publicly against the Cabinet
decision. That is the modicum of discipline
that is expected of a Member of Cabinet. But
that is a different issue completely. He may
answer the questions.
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SHRIMATI JAYAMTHI NATARA-
JAN (Tamil Nadu): Madam, let the National
Commission for Women Bill be taken up.

THE DIiPUTY CHAIRMAN: Well, I don't
know. If the House so agrees, I have no
objection. We will take it up.

SHRI V. NARAYANASAMY (Fondi-
cherry): Madam, we want the reaction of the
Minister to Mr. Salve's questions.

SHRI SURESH KALMADI: He is
apologising. Jo0 )

SHRI P. UPENDRA: Madam,...

SHRI SUBRAMANIAN SWAMY: Is he
getting up to apologise or defend himself?

THE DEPUTY CHAIRMAN: I Do not
know what he is going to say.

SHRI P. UPENDRA: Hon. Member, Mr.
Salve, specially asked me to stay on because
he was raising the issue. That is why I was
sitting here. I have heard him. I stand by my
statement which I made yesterday in the
sense that whatever is not relevant, that
particular portion will be edited out. That will
be the policy which has already been laid
down earlier. The first programme relating to
the Finance Minister conformed to that.

SHRI V. NARAYANASAMY: The policy
was framed subsequently. (Interruptions)

SHRI P. UPENDRA: Then, I would not
say anything. If you want me to speak, then,
you have to hear carefully, then don't
interrupt like that.

The first programme conformed to that. If
there was something extra in the second
programme, it was duly edited. It will con-
tinue to be edited in the same manner.
(Interruptions)

SHRI SURESH KALMADI: This is the
autonomy for Doordarshan. This is their
manifesto, Madam. (Interruptions)
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SHRI N. K. P. SALVE: Madam, I seek
your protection. He is saying that it was
confined to railways. He went further and said
that not a single word relating to railways was
deleted. What have you to say about that?

SHRI P. UPENDRA: It was a newspaper
report. (Interruptions) You have brought to
my notice. [ will explain it.. (Interruptions)

THE DEPUTY CHAIRMAN: He will find
out. (Interruptions)

SHRI N. K. P. SALVE: If he has to find it
out, Madam, I beg of you, what the matter is,
how did he on the floor of the House so
categorically reaffirm that not a single word
relating to the railways had been removed? For
even seeking the permission of the House to go
and check up, he will have to apologise for
having made the statement without checking it
first. In the House, when the Ministers come
and make certain statements we expect that
they would have done their part of the
homework. He had enough time to do his part
of the homework. He should have at least said,
"Well, I have not checked up in respect of the
railways whether every question was allowed
or not allowed."

SHRT P. UPENDRA: If there is a factual
mistake, it will be corrected. (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Kul-
karni. I have allowed him. Mr. Kulkarni, what
is the matter? (Interruptions)

SHRI N. K. P. SALVE: Madam, retros-
pectively he wants to correct himself. Were the
guidelines retrospective? When did he is'sue
the guidelines? On what date were the
guidelines issued?

= TR AR qTT (IFTNRW)
g FEQ § | ATTIFITE T S
# a5 (=mEawm) |& S @ Faed-

T g (swwam) weEqaism &
LG I C C R B T -
(zam)

THE DEPUTY CHAIRMAN: Mr. Salve, it
is not in the procedure. I allowed you to make
your point. (Interruptions) Please sit down.
(Interruptions)



269 Reference to
firing on

afay, air Hfqge HIX &1 T8
g & TEAFC #) G FT T
gl & gw@dw F AEST A aTa
¥ ® & (cwwaw)

I am talking of the procedure in the House.
You have made your point. There is no
procedure that the Minister is bound to
answer immediately. I don't have that thing in
my hand. Just a minute (Interruptions). This
is the procedure. I am saying, my hands are
tied with the rule book. There is no procedure
or there is no rule under which 1 can make the
Minister answer immediately. You made your
point. He says, he will answer and he will
answer. He made an assurance in the House
that he will answer. I can protect that. But I
cannot make him answer immediately.
(Interruptions).

SHRI N. K. P. SALVE: I seek your
protection on a different point. Having made
a statement, now he says, "I will go and check
up whether my statement is right or wrong".
Prima facie, is the House not entitled to an
apology of the Minister in this matter?

THE DEPUTY CHAIRMAN: That matter
is over now. Yes, Mr. Kulkarni, what do you
want to say? (Interruptions). You don't look
at them.

REFERENCE To FIRING ON INDO-
PAKISTAN BORDER

SHRI A. G. KULKARNI (Maharashtra) :
Madam, I am bringing through you, to the
notice of the Government a serious matter
which I raised during the Question Hour
also. I wanted really the Prime Minister to
reply and assure not only this House but
through this House, the nation about the
grave condition which was telecast yesterday
in the news and today in the newspapers that
in the Kupwara sector in Jammu and
Kashmir, an explosive and incendiary
ammunition was used against Indian troops.
Madam, in this connection, everybody in this
country is feeling whether the war has come
near between India and Pakistan. Already we
have got problems
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of law and order and price rise and... i
(Interruption).

THE DEPUTY CHAIRMAN: I be-leive
the Government is going to make a
statement. (Interruptions). 1 have to find out
and inform the House in due course.

SHRI A. G. KULKARNI: Madam, let me
complete. | want to say this shows the lack of
intelligence in the Government machinery
which is stationed on the Indo-Pakistan
border. Here the statement of the Government
says, there are usual skirmishes but this was
on a large scale where ammunition which was
not up to now used is being used. Naturally, I
think, the Government will appreciate this
thing. we, the common people, are very much
worried of this condition and I would have
been really happy but I do not want to
mention it again and again, it is only the
Prime Minister who can satisfy us.
(Interruption).

THE DEPUTY CHAIRMAN: Let him
finish. I will allow you to intervene.

SHRI A. G. KULKARNI: What I wanted
to know, Madam, is that some casualties
took place.. .(Interruptions).

SARDAR JAGJIT SINGH AURORA
(Punjab): There is nothing to tell. There is
nothing to worry. (Interruption). There is
nothing to panic. (Interruptions).

SHRI A. G. KULKARNI: You are a
General. I am an ordinary citizen. You
fought in Bangladesh. (Interruption). I am an
ordinary person. I want to know more facts
because it seems that the Government
intelligence machinery on the border does
not seem to be up to the mark wherein they
could anticipate... (Interruptions). Madam, I
have drawn through you, the attention of the
Gov-renment and I demand a full-fledged
statement and if Mr. Upendra is going to
reply just know, I will just find out.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): Can I make a statement? I
think, the Prime Minister will speak at 5
o'clock. (Interruptions) .....



